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in the Constitution—of the Supreme
Court Judges should be placed at a
higher level than the salaries of any
other functionaries in our govern-
mental set-up. And I say this ad-
visedly. One very good reason why
we must have a certain high level of
salary, higher than that given to any
other government functionary, is be-
cause we are not attracting to the
judiciary the best talent at the Bar.
I know, those of us who practise
know, that the best lawyers spurn
offers of being elevated, as we choose
to call it, to the Bench. I am aware
that in one of our best High Courts
when the Judgeship was vacant nine
of the leading lawyers who were ap-
proached in turn refused it, and it had
to go to the tenth, and not necessarily
perhaps a tenth rate but, at any
rate, a mediocre lawyer., When we
remember that leading members of
the Bar can still command princely
incomes, it is not sufficient for us—
some of us do, and I do not do it
myself—to preach philosophy to
them: “Service to the country”. A
man commanding a princely income is
not at the end of his life going to
accept elevation to the Bench which
involves his income being reduced to
one-third or one-fourth of his earn-
ing.

17 hrs.

My hon. friend would say that in the
context of the resources of the coun-
try, Rs. 5,000 for the Chief Justice and
Rs. 4,000 for the judges of the Supreme
Court—these salaries—are adequate.
I feel that, as I look at it, the salaries
are inadequate, When I come to the
pensions I will point out that they
are not only inadequate but are gros-
sly inadequate. So far as the Federal
Court was concerned, we paid the
Chief Justice of the Federal Court
Rs. 7,000 or Rs. 7,500, Rs. 2,000 more
than what we pay to the Chief Justice
of the Supreme Court. We must re-
member this: that the duties of the
Chief Justice of the Supreme Court
are infinitely more onerous than were
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Federal Court. As we know, those of
us who practise, the jurisdiction and
the duties of the Supreme Court have
been vastly increased. Yet, today, in
this context of a fierce inflationary
spiral where a rupee does not buy a
quarter of what it bought in 1989, we
still pay the Chief Justice of the
Supreme Court Rs. 2,000 less than
what we were paying to the Chief
Justice of the Federal Court.

Mr. Chairman: 1 believe the hon.
Member will take some more time.
He will resume his speech tomorrow.
We now proceed to the half-hour dis-
cussion,

17.02 hrs,

*SUPPRESSION OF IMMORAL
TRAFFIC IN WOMEN AND GIRLS

Shrimati Renu Chakravartty (Basir-
hat): Mr. Chairman, Sir, I have raised
this half-an-hour discussion arising
out of certain questions which were
answered on the floor of this House
regarding an Act of Parliament which
was passed about two or three years
ago. This particular Act was passed
by his House in 1956, and received the
assent of the President on the 30th
December, 1956. I think it was on the
1st May, 1958 that it was actually
notified in the gazette, after about two
long years. Immediately that hap-
pened, we found that right throughout
India and especially in the big cities,
singing and dancing girls were brought
out on the streets in processions and
demonstrations, protesting against the
eviction laws, the punitive clauses,
which have been passed by this House.
What happened actually? The people
were stirred to find out what actually
had happened, and even more so when
Ministers of State were found to be
addressing meetings saying that
actually these laws would not be im-
plemented until the rehabilitation
clauses were also put into force.

We find that in Calcutta, the
Hindustan Standard, dated 3rd Juae
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wrote an editorial under the caption
Too many laws,” as follows:

“No less a person than the Union
Minister for Law has publicly an-
nounced in Calcutta that the Sup-
pression of Immoral Traffic Act
will not be enforced in West Ben-
gal until the State Government
was in a position to arrange the
rehabilitation of all public
women”,

This, on the face of it, is a very rea-
sonable statement to make, but from
this emerges a very important point
which has been also the subject-matter
of another editorial. The editorial
states thus:

“So many Acts of Parliament
have been shelved likewise by
the Executive in Free India that
it is time to focus attention on
the potentially dangerous implica-
tion ot a possible divorce between
Parliament and the Executive”.

17.05 hrs.

[MR. DepuTY-SPEAKER in the Chair]

It also states: *“..It looks like defia-
nce, if not contempt of Parliament”.
These are the resons which have
prompted me to bring this discussion
before Parliament.

For 2§ years, this law after being
passed, was not actually notified by the
State Governments. When it was
actually notified, we find that all the
punitive clauses are put into effect.
As a matter of fact, the House knows
that already this Act had actually
incorporated certain very great weak-
nesses. One great weakness is that
individual prostitution remains un-
punished. It is not punishable and
most fantastic arguments were set up
by certain hon. Members in this Housce
that such a thing cannot be eradicated
But what has happened as a result of
that? We have seen that this poison
has actually now spread out.

In the city of Calcutta, small res-
taurants are coming up where girls
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are used as waitresses. On the face
of it, it looks all right. Why should
we not have new professions opened
up for women? In Europe we find
waitresses in all hotels and restau-
rants. But it is a very pitiable state
of affairs in Calcutta, We find that
young refugee girls, poverty-stricken
girls, are being used as waitresses for
purposes of immoral traffic. But it is
very difficult to eradicate it, because
immediately certain articles of the
Constitution will be invoked and in
any case, individual prostitution is not
punishable.

The rehabilitative clauses were in-
serted by Parliament after a great
deal of discussion, because we felt
that this is a social problem, very
difficult to eradicate. In the present
set-up of things, many people believed
it would be impossible to eradicate it.
But we felt, after much thought and
much experience of this work in the
various States by various social wel-
fare organisations as the Central
Social Welfare Board and other
women's organisations, like this. These
are the words:

“Whilst we want to eradicate
prostitution, we want to be kind
to the prostitute. We have to show
concern, the law must show con-
cern, near tenderness, to the
prostitute. That would set a cor-
rective to the present negative
approach to the whole problem.”

That is why this law had put down
very clearly that we have to set up
protective homes and rehabilitation
centres and only then the punitive
clauses have some meaning. But
what has happened? There was no
hurry and for two and a half years
they did absolutely nothing. Then the
eviction clauses were put into effect.
In Delhi in one of the red-light areas,
the brothels were closed. In answer
to a question, we were told:

“The Nari Niketan is being
used for the present as a protec-
tive home, The number of arrests
made for contravention of the
provisions of this Act is 89 women
and 45 men.”
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[Shrimati Renu Chakravartty]

But these very women, not finding
shelter, not finding any other mode
of living, have migrated to the neigh-
bouring areas of U.P. The U.P. Gov-
ernment have not yet, I believe, even
framed the rules. They might have
promulgated it by notification, but as
far as I know, they have not even
framed the rules, The West Bengal
‘Government have promulgated the
rules, but one of the clauses of the
Act says that these rules are to be
laid on the Table of the Legislature
and the Legislature has to discuss
these rules. But up till now nothing
has been done, as far as I know, in
my State Assembly.

We find that this evil, instead of
being eradicated, has now gone under-
ground. Even if these suffering
women, who had been using prosti-
tution as a profession, do not want to
go back to it, where could they go,
unless rehabilitation homes are set
up? This is a very important point,
which T want the House to consider.
I want to know what is the jurisdic-
tion of the Union Government, unless
it sees that the laws passed by Parlia-
ment are implemented. We now see
the ugly spectacle of Ministers saying
in the Centre and the States, giving
some excuses, that unless certain parts
are implemented, even if a law is
notified in the Gazette, that will re-
main a dead letter. That, I think, is
a contempt of Parliament,

There is another aspect of this
matter and it is this. Very large
powers have been given to the magis-
tracy and the police by this House.
Actually, a magistrate can notify an
area, expel women from that area and
prevent them from coming back to
that area without prior notice.  The
police can enter into houses without
a warrant and make searches. All
these very wide powers have been
given to them. The only safeguard
that we had suggested was that in
every State, especially in the Ddig
cities, women social K workers and
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women who had social consciousness
should be associated with the work of
the police, both in the investigation
stage as well as in the running of the
homes, We had also suggested that
the. advisory committees which will
have to be formed should consist
mainly of women. 1 have very little
time, because I know that many of
the Members in this House would like
to participate in this debate.

Mr. Deputy-Speaker: In that case,
she has to conclude now.

Shrimati Renu Chakravartty: 1 am
going to conclude.

There are many clauses which show
that the appointment of special police
officers has been suggested. At the
same time, there was a suggestion that
wherever practicable special women
police should be appointed. That
police should have the right to enter
the houses. We have also suggested
that women of the locality should aiso
be therc during the scarch. We had
suggested that women social workers
should be represented in the advisory
committees., But, as far as I know,
in no place has this been actively im-
plemented. So far as Delhi State is
concerncd, there is some sort of an
advisory board, but I know what is
the work that they have done.

What T want this House to consider
is: why is this not done? What is the
reason? My charge against the gov-
ernment is that the government
machinery is not at all interested in
the eradication of this evil. Certain
members of the government, may be
certain section of the Government may
be serious about it; but the Govern-
ment as a whole is not serious about
it, They do not have any faith in it
and they are not making any efforts.

This has been brought up very
glaringly recently by a startling docu-
ment which has come to light in the
State of West Bengal, and that is the
report by Shri Nabagopal Das, ICS,
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Special Officer, Anti-Corruption De-
partment of West Bengal. This report
18 gigned also by a Deputy Commus-
sioner of the Enforcement Branch of
the Calcutta Police and it is stated
that it is a high Government docu-
ment, It says that a high officer of
the Government was using his pre-
mises in the Shivpur Botanical
Gardens, also a Government garden,
for building up a centre of prostitu-
tion. Not only that. An important
official of the Government, a Joint
Secretary of the West Bengal Govern-
ment, two District Magistrates—we
bave given very large powers to the
District Magistrates and to the Super-
intendents of Police—two Superinten-
dents of Police of the Calcutta police,
one Deputy Police Commissioner, one
civil surgeews and one—I am ashamed
to say that—ex-M.P, have been found
guilty of actually visiting these places
regularly; not only the private pre-
mises but even certain hotels in the
Park Street area. It is a shameful
document and It has been published
in the biggest national papers. They
have alleged that they have got a true
copy of the document.

This is the reason why I think that
even laws which we pass here can-
not be implemented. It is not the im-
possibility of it but the lack of desire
and the lack of faith that worries me
There is not only the negative quality
of lack of faith and lack of desire,
but there is the positive quality of
actually participating in this evi,
which has actually completely para-
lysed this machinery of Government.

* That is why I want an answer from
the Union Ministry. When it is this
Parliament that passes the law, I
would like to know why it is that
when it ig published by a notification
in the Gazette w¢ do not see that it
is implemented. Yet we find expla-
nations and statements by the Minis-
ters and Chief Minister saying
that until we do certain things
we cannot implement it On
the other hand we find that those very
magistrates and those very Police
officers, who have been given these

207A LSD-~-10,
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wide powers are actually in this ain
and in this whole corruption.

Shri V. P. Nayar rose—
Shri Tangamani 7rose—

Mr, Deputy-Speaker: Hon, Mem-
bers may only ask a question or two.

Shri V. P, Nayar (Quilon): Accor-
duing to the replies given to various
questions, it is almost certain that no
provision exists today for the reha-
bilitation of these women. In view
of that I want to know whether the
han. Law Minister, who addressed a
meeting of public women as the chief
guest of that meeting held on the 30th
June, 1858, was justified in what he
stated and also whether he was rep-
resenting the Government's view
when he said at that meeting of pub-
lic women that they would be evic-
ted without bemg offered alternative
accommodation. Does it also mean
that ignoring the directives of Parlia-
ment, Government does not enforce
the Act, as it seems pretty certain
from what has happened at that meet=
ing in Calcutta?

Shri Tangamani (Madurai): Sir, In

the statement it was . . .

Mr. Deputy-Speaker: At least half
the time be left for the reply. There-
fore the question . ..

Shri 8. M. Banerjee (Kanpur):
After the hon. Minister’s reply ques-
tions may be allowed.

Mr. Deputy-Speaker: I cannot glve
another opportunity to the hon. Min-
ister to reply to those questions. Half
of the time has already been taken.

Shri Tangamani: In the statement
attached to Starred Question No. 111
it was stated that there are States,
such as, Andhra Pradesh, Kerala,
West Bengal, Mysore and Punjab,
where such rescue homes exist. What
I would like to know is whether the
number of rescue homes have increas-
ed in these States and whether other
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[Shri Tangamani]

States have also got these rescue
homes by this time. There is one
more qQuestion that I would like to
ask. In Madras there is a rescue
home, Shri Sadana Rescue Home,
whose capacity is 100 and the capacity
of the Meenakshi Sadan Rescue Home
in Madurai is §0. I would like to
know whether it is only the capacity.
How many people have been brought
to these two homeg?

s gwEr o (weaErer)
(T AERY, | qg I g
g f5 wft dF qare omr @, faest
§ o ag ®[7 37 awt & 9 g0
9T g% Jgi 3@d § f @ wr o
vt afgr gfew & qra @ae Fot
g2 v AT I @ OF F v
& @ AR qEwr qgr & e
1T qY AR qgt I g F1 Fwres
T T Tt TRE 4G gr@T ¥
¥ fafrex wgg § 9T A g
fr sa% fagd 7 faom & ? W
wifsTdt it SR @ F T fe
Tz gfaem g, foR s fex =98
afage & ow Iu% fag a1iz 49 &
foq g, gEm wwT AEr gdE
waaR e s & AR A AT
¥ T AW § Iaar ¥ foar omar ¢
T IRy T30 ¥ Frarerd #1 #715 a=2r-
Ter g g ¥ 1 F AT W g
o w7 To% ford $YE Caqr AT gaTw
t i fs sy A @ ae wr &
fedt gfee wva @1 fdt wafdt
¥ oTe g3, A 39 afeT 7 9 g
§ ¥ Suwt faaew &7 7€ o) -
T | 98 frEeR w1 B
TR AT & a1 A ?

¥t w3 & qg wrar & 5 Sawr
freed & ag¥ gfew ot a waw
vt & fie ag w1 §, A AR
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aget § s gfew o wwr g WY
e fo og s Lo & @
frrar §y 7 e & Wk Az 63
Tt & WX x8 A AT freET W
... ..

IR WERR WA qEEr
' ¥IT gAw w0 9T, o wfty
Ty @y

siwat guar Wi wEE Al
gt T & are o agt gy A & gerar
It freed & o s A S
T  ar qd), g § woft wdEa ¥
AT ATFAT E

Shrimati Manjula Devi (Goalpara):
When the hon. Law Minister himself
admits that eradication of immoral
traffic cannot be done unless rehabi-
litation is taken up, may I know what
steps are being taken for the rehabi-
litation of these women?

The Minister of Law (Shri A, K.
Sen): May I speak for only five
minutes before my colleague replies?

I have not been keeping very well
but still since this question has come
up and reference has been made to
certain observations that I have made
to which I still stick, I have come.

The Act has to be analysed care-
fully. It contains, broadly speaking,
two sets of provisions. The first set
concerns itself with punishment of
those who lead girls astray and make
them live an immoral life and live on
their earnings and so on. So far as
those persons are concerned, the law
should visit them as sternly as possi-
ble. Thavenot theleast doubteobout
that. There is the other aspect of the
problem. Those women who have al-
ready taken to this life of shame and
are leading the life of prostitutes, what
should be done to them. The first is
a problem of prevention of further
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accretion 10 the number of prostitutes
already leading the lives of prosti-
tutes. The second is the problem of
rehabilitating those who have already
taken to this life of shame.

The first problem admits of imme-
diate enforcement and enforcement
with all the rigour that the law can
envisage. There is no doubt about
that. The second problem is a little
complicated one, As I read the law,
I do not think it was intended that
women should, without notice or with-
out any alternative arrangement, be
just thrown into the streets simply
because, in the past, they have taken
to this life of prostitution. I do not
think it would be a fair interpreta-
tion either of the intention
of this legislature or of the law
itself to think that such a drastic and
rather inhuman procedure could have
been contemplated by any one.
Taking the Act as a whole, the Act
provides for the setting up of
Homes . . ..

Shrimati Renu Chakravartty: That
is right.

Shri A. K. Sen:...... and then
eviction of the prostitutes who have
already become prostitutes or who
have led a life of prostitution for
some time and taking them into those
Homes. Magistrates are given power
under a summary procedure to evict
prostitutes if they are satisfied that
they are prostitutes. If this is done
without alternative arrangements
being made for their shelter they go
into the streets or into decent locali-
ties where the life and tranquility of
decent citizens might be in jeopardy,
In fact, I can tell you, when I went to
Calcutta about the end of May, I
found that many unscrupulous people
had created such a scare among the
prostitutes, that a good part of them
sold all they had in order to rent
houses in decent localities by paying
large salami or pugree So that, there
was a regular invasion into decent
localities. People from decent locali-
ties had come to me and told me of
the danger which they were facing.
Apart from that, these unscrupulous

24 SBEPTEMBER 1938

Immoral Trafflc in 8494
Womnsen and Gisls

men were making mopey out of the
law which had by that time come into
force,

It is a fact that Protective homes
could not be set up quickly. I agree
that every decent society and State
must proceed with the utmost expedi-
tion in the creation of Work houses
and Protective homes so that when
these women are taken out of those
foul surroundings, they are put to
useful work. I have had occasion to
study the way prostitutes in Shanghai
and other places in China were reha-
bilitated. I am very glad to say that
from the reports that I have read, I
find that their rehabilitation proceed-
ed on absolutely correct lines. They
were not just thrown in the streets,
but taken to Work houses where they
were taught some trade or work and
many of them have been turned into
useful citizens. I am sure that those
hon. Members, specially the hon.
Member Shrimati Renu Chakravartty,
who has made an impassioned plea
for the solution of this problem,
would agree with me that nobody
here wants these unfortunate women
just to be evicted here and now,
apart from the other aspect of pre-
venting further accretion to their
number by punishment with all the
vigour thet we possess of those who
still make it their profession to cause
women to be brought from innocent
homes and made to lead lives of
shame.

Shrimat} Renu Chakravartty: In sec-
tion 22 itself, the Act says that the
State Government has rule-making
powers to find out the best way of
carrying into effect the provisions of
eviction. How to do it?

Shri A. K, Sen: Therefore it is no
use making rules unless they build
the physical basis on which they
would take roots. The trouble is that
we have so many problems to solve,
and since a reference was made to the
State of West Bengal, I may say that
especially there we have millions of
refugees to settle, work has to Dbe
found for them, places for rehabilita-
ting them,
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Shrimalt Renu Chakravartty: But
the refugee girls themselves have
been brought into this.

Bhrt A. K. Sen: They should be
punished as quickly and as vigorously
as possible.

These are the problems, and 1 am
sure that we shall be able to proceed
on right lines, think about it calmly
and to put up rescue homes—not only
rescue homes where they lead idle
tives, but homes where they would
learn work, trade and other avoca-
tions of life which will make them
usetul citizens. At the same time, I
give a warning, that those, who still
think that they can with impunity
make it a profession and thrive on the
lives of women by causing them to be
brought into these surroundings and
by subjecting them to this type of
fite, should be told, and they should
be made to feel that the State will be
ruthless 8o far as they are concerned.
There is no doubt about that.

I have just heard Shrimati Chakra-
vartty referring to some report which
was published in the papers. I do not
know about the authenticity of it, but
if the facts reported are true, it cer-
tainly discloses a very sorry state of
affairs at least for those officers who
are alleged to be connected with it.
{ do not think they can look for sym-
pathy anywhere, either in this House
or outside—not only for sympathy, I
have no doubt the whole country,
here and outside....

Shr{ Subiman Ghose (Burdwan):
Government hes not yet contradicted
‘that news.

Shri A, K. Sea: I am assuming that
the facts are correct. 1 am proceed-
ing on that basis,

We have not much time. With
these words I hope we shall all be
able to work together and find a solu-
tion for this problem.

Shri 8, M, Banerjee: They can em-
trust it to the Rehabilitation Ministry.

Immoral Traflc in
Women and Girls

Mr, Deputy-Speaker: They ought to
have bean more discreet. They have
taken the time, and there will not be
much time left.

The Deputy Minister of Home
Affairs (Shrimati Alva): May I ask
you whether the half an hour is
going to be stretched? Any elasticity?

Mr. Deputy-Speaker: No.

Shrimatl Alva: Then, I think the
hon. friends....

Mr. Deputy-Speaker: The only re-
medy that I have got is that I may
ask the hon. Minister to lay a state-
ment on the Table of the House,
because. ...

Shrimati Alva: I do not think that
will be necessary. My worthy col-
league has covered the background of
the socio-economic aspect of this
problem that is facing us in this coun-
try. It is not a new problem.

Shrimati Renu Chakravartty said
that this law was made in 1856, that it
was lying there without being imple-
mented, and came into force only on
1st May this year. There is a reason
for it. Under section 23 the States
had to make their model rules and
implement them. For one reason or
the other, the States were not able to
do it, and so we had to draw up the
mode! rules and circulate them to the
States. We have heard from a num-
ber of States that they have been ac-
cepted, Madras, Andhra Pradesh,
Mysore and Delhi Administration
have intimated us, accepting the rules
and published them in their Gazettes.
Kerala, Rajasthan, Bombay and West
Bengal have also intimated that they
wli] be laid on the Table of the
Legislature and fully implemented.
The Delhi Administration have also
published their rules and so also the
other States are expediting. This is
the information that we have received
up to date. That is why there is no
reason to feel that the States are not
willing or are reluctant.

Because of want of time, I now go
to the other matter.  As Shrimati



8497 Suppression of

Chakravartty pointed out, there are
now no rescue homes or district shel-
ters, but I want to draw the attention
of the House to the fact that almost
every State had a measure of this
nature long before it was passed here
in pursuance of the international con-
vention that our country ratified.

Shrimati Renu Chakravartty: A
long time ago.

Shrimati Alva: Yes, we ratified in
1856. It was a long time, but it takes
time to implement it.

You wanted me to lay the figures. I
may read out, very fast of cou.se:

State No. No.
of rescue  started
homes up to
sanctioned March

1958
Assam . . 1 1
Andhra 1 1
Kerala . 1 1
Madras . . [¢] 0
Rajasthan . . 1 1

There iy a reason for Madras, because
Madras was a progressive State, and
they already had these homes which

are now being used as protective
homes.

State No.  No.
san.~  started
tioned upto

March,

1958
Rajasthan . . 1 1
Orissa . . 1 [¢]

Delht . . 1 o

We are using the Nari Niketan, and
we are trying to get accommodation
to start a home. So far as Himachal
Pradesh is concerned, the problem is
not so much. The figures in respect
of the other States are:

State No. No.
sanc-  started
tioned upto

March,

1958
Bombay . . 1 1
U.P. . . . 1 H
West Bengal . . 1 Nil
1 1

Punjab
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Now, I shall give the figures about
the number of rescue homes and dis-
trict shelters that have been started
since March, 1968.

) State No. No.
sanc-  started
doned  since

March,

1958,
Assam . . . 8 Nil
Andhra Pradesh . 10 2
Kerala . . . 7 3
Madras ' . . 8 4
Rajasthan . . 4 4
Orissa . . . 7 4
Himachal Pradesh . 2 Nil
Bombay . . . 14 4
©.P. . . . 30 20
Wes Bengal . . Nil Nil

So, not a single one was sanctioned
for West Bengal, and not a single one
was started. Then, we have:

State No. No.
sanc-  started
tioned  since

March,
1958

Punjab . . . 2 2

So far as Bihar is concerned, the
number of rescue homes is one, and
the number of district shelters is 3. In
the case of Mysore, the figures are 1
and 2 respectively, and so on. So, I
do not know how the hon. lady Mem-
ber says that the States are not im-
plementing it.

Shrimati Renu Chakravartty: I said
about my State.

Shrimati Alva: I would request her
to go back to her State and see that
the State functions better. Especially
when she lays a charge on the officers
of the ICS, ex-M.P.’s and what not, I
think she alone should stop it and
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{Shrimati Alva}
manage these people and convert
them, purify them and help us to im-
prove the conditions of these exploit-
ed women.

Shrimat! Benu Chakravartty: Why
only myself? The Ministers also
should do so.

Shrimatt Alva: I would just make
one small reference, since I have got
about half a minute more, to the
singing and dancing girls’ association
that has been formed here. The hon.
lady Member said that they came
somewhere out in procession. I am
sure they must have been from her
State.

Shrimati Renu Chakravartty: My
hon. friend does not know that they
came to Parliament.

Shrimati Alva: Yes, they have
come not only to Parliament, but they
have been going to her and also
coming to me.

Shrimati Renu Chakravartty: They

never came to me.

Shrimati Alva: They have also been
going to the well-known social workers
in the city. But nevertheless, the sing-
ing and dancing girls’ association iz
also taken with caution because we
do not quite know them and we do
not know what may go on in the name
of singing and dancing, especially
when, as the hon. lady Member herself
has pointed out, anything may becoms
a cover to carry on this activity.

My hon. friend said that they were
spreading into respectable localities.

Women and Girls

That happened long ago, when the
States made their own laws,

I know  that in  Bombay
when we put the Prevention of
Prostitution Act on the statute-

book and tried to implement it, this
was exactly what happened in the city
of Bombay. They obviated the law by
moving a gate from the left corner to
the back corner, and by so many other
ways. But then, we tried our best to
implement the law. But this is a
subject in which laws alone cannot
succeed. There has to be a social
conscience; as Shri A. X. Sen has said,
we cannot throw them out, and we
cannot take them all in also, because
the question arises where shall we
put them. Therefore, right-thinking
men and women have to tackle this
problem., Shrimati Subhadra Joshi
has said that the police also stands in
the way sometimes, I do grant that.
‘There is bad and good everywhere
and in everybody. But let us see that
even the so called bad police co-
operate with us, and I do not see why
they should not co-operate.

Since it is past 530 pm. I would
only appeal to the social workers, in
conclusion, to make our hands strong.
The States are willing, and we keep
on advising them, and we hope to do
well in this sphere, if both men and
women co-operate with us.

17.34 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
25th September, 1058.





